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Action Plan in O.A. No. 26/2019 titled as Abhay Dahiya V/s State of Haryana

1. Background

A Complaint has been filed in the Hon’ble NGT that there is dumping and burning of
garbage in violation5 of Solid Waste management Rules 2016 and discharging of untreated water
by Dhaba owners and Municipal Corporation Sonepat near Deenbandhu Chhotu Ram Science
and Technology University , Murthal creating Pollution and adverse impact on the health and
Environment.

The above case was fixed for hearing before Hon’ble NGT on dated 30-9-2019. The
Hon’ble Court has pass order & saying that the Secretary, Urban Development Haryana and
Commissioner , Municipal Corporation Sonepat remain present with their action plan in the
matter on the next date i.e. 25-11-2019.

2. Brief History :-

The Sonepat town is located towards Western side of N.H-44 at a distance of 3 K.M.
from Bahalgarh and 3.5 K.M. from Murthal having an area of 43.5 Sq. K.M. The status of the
town was Municipal Council which was upgraded in to Municipal Corporation Sonepat vide
Govt. notification dated 6-7-2015 by including adjoining surrounding areas and near by villages.
At present the total area of Municipal Corporation Sonepat is 105.86 Sq. K.M. and having
population of 4,27,270. Now N.H. 44 passes through limit of Municipal Corporation Sonepat in
stretch of 17.6 K.M. Mostly Dhabas in this stretch area situated in Murthal, which were out side
Municipal limit.

3. Existing status of Solid Waste Management in Sonepat

At present the total area of M.C. is 105.86 Sq. K.M. and population is 4,27,270 .

An average 200 M.T Solid Waste generates per day. The bifurcation of Waste is as under :-

Description Quantity
Total Waste generate per day 200 M.T
Wet Waste 50% i.e. Kitchen Waste , Vegetable waste , 100 M.T
Garden waste, Coconut Cells , waste generate from Juice shop
Other Waste i.e. Glass, timber, saw dust, textile, cardboard, home or office 100 M. T
furniture , house hold junk, hair, aluminum foil




Municipal Corporation Sonepat has allotted the work of Integrated Solid Waste
Management project Sonepat- Panipat Cluster to JBM Environment Management Pvt Ltd.
(Concessioner) MoU was signed between Municipal Corporation Sonepat on dated 25-9-2017.
The area of the town has been handed over to the concessionaire in phased manner and whole
town has been handed over in September,2019. As per terms & conditions of the agreement the
concessionaire is responsible for Segregation at source , Door to Door Collection, Transportation
and disposal of waste in scientific manner. The concessionaire has started the work of
Segregation at source , Door to door collection and transportation of the waste upto the dumping
site. The concessioner has submitted an interim Action plan for segregation of waste , Door to
Door Collection , Transportation and disposal of Bio degradable waste , which is enclosed as
Annexure-A.

Brief Action Plan for ISWM Plant:-

To achieve the overall objective of Scientific Management of Solid Waste, looking at
the above-mentioned facts, it is submitted that the construction of ISWM plant will be completed
by December 2020 and department will adhere to the timelines.

In the meantime, the concessionaire will transport the waste to the current dumpsite and
the wet fraction of segregation waste will be processed at existing site of MC Sonepat and on
dumping site by demarcating a land on the same site till the completion of the ISWM plant. A
Material Recovery Facility has already been setup at the same dumpsite and dry fraction/
combustible material are being stored at a demarcated area, which will be utilized, once the plant
is operational. Sonepat is a part of the Integrated Solid Waste Management Sonepat- Panipat
Cluster, wherein 8 M.W. power Waste to Energy Plant is proposed to be set up in Murthal at
Sonepat. Municipal Corporation Sonepat has provided 18.5 Acres land for installation of Waste
to energy Plant and 19 Acres land for sanitary land fill for 20 years on lease basis on dated
26-9-2017. Concessionaire has started collection and transportation activities in all the wards of
Sonepat Municipal Corporation. PPA was signed on dated 21-9-2018 . But HPPC filed a petition
for revision of tariff order, which was again revised through the order dated 30" Sept 2019 and it
has been conveyed by HERC that PPA should be re-signed with revised tariffs. Environmental
Clearance has also been granted for installation of MSW Plant on 23rd May 2019, thereafter the
consent to Establish has also been granted on dated 29-6-2019 . After C.T.E. the concessionaire
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has started the work and now the construction of the Plant is in full swing. The Segregation, Pre-
processing facility including Composting and Refused Derived Fuel (RDF) recovery units along
with Sanitary Landfill (SLF) shall be achieved prior to the COD (commercial operation date).
There are restrictions on construction activities by EPCA due to pollution in present winter
season, which has further stopped the construction activities at the site, which might further
delay in completion of plant construction. However, the overall objective of Scientific
Management of Solid Waste, as per NGT orders will be complied with and the RDF produced
prior to COD of Plant will be stored and utilized after achieving COD of the Waste to Energy
Processing Plant. It is submitted that the installation of ISWM plant will be completed by
December 2020 . The action plan submitted by concessioner is enclosed as Annexure-B and

department will adhere to the timelines.

4. Existing Status of Legacy waste in Sonepat

In Sonepat legacy waste is not in the shape of hills like Delhi , Bahadurgarh ,
Yamunanagar, Rohtak. The dumpsite is on an area approximately 11 acres located behind
DCRUST university and at a level 4 feet to 5 feet deep from the level of existing road and
is surrounded by boundary wall. The photographs showing dump site as well as boundary
wall is attached as Annexure- C. The legacy waste is dumped in 5 acre and this site is
being used since last 18 months. It is estimated that total waste dumped on the this site is

approximately 1.20 Lac ton.

Brief Action Plan for Land Reclaiming (Bio Mining):-

Hon’ble NGT has issued guidelines for the disposal of legacy waste from the old
dumpsites. Although the legacy waste is in small quantum and below the ground level and the
processing site where ISWM Plant is to be installed is measuring 37.5 acres is separate from the
present dump site , however Municipal Corporation, Sonepat will reclaim the existing dump site
and will use the same the other purpose . The combustible material from Bio mining shall be
disposed off in-processing plant which will be functional by December, 2020. The entire project

will cover the following phase:



. Phase-I: However there is no incident of fire on this existing dump site. Even then

solution for the controlling the fire incidences by making windrows in future.

. Phase-II: Shifting and Rehabilitation of waste heaps to make space for setting up

bio-mining plant setup.

. Phase-III: Reclaiming combustible material for disposing off at after COD Waste to
Energy Plant at Murthal.

. Phase-III: Reclaiming land by carrying out landfill reclamation activities.

Model bidding documents keeping in view the waste quantity more than 1 lakh ton

has been prepared for bio remediation of legacy dump sites, which are under COSI and CCI

approval. The meetings of COSI and CCI are likely to be held on before 31 December 2019,

once the approval is received, tender will be issued within 30 working days for the selection of

the contractor.

5. Existing status of Solid waste generated from Dhabas

At present there are 20 Nos. of Dhabas along N.H. 44 in Murthal . Solid Waste in

the shape of Kitchen waste , garden sweeping , paper , books , cardboard , plastic, synthetic fiber,

glass , bulb, rubber, canes , clothes and food from Dhabas. Apart from the above food waste in

the shape of leftover cooked and uncooked vegetables etc. The details of the waste generates

from Dhabas is as under :-

Sr. | Name of Dhaba Dry Waste in the | Food and Vegetable Waste (In Kg)
No. shape of plastic, | Consumed | Composting | Mechanical
cardboard, paper | in piggery | through compost
etc. (In Kg) farm Pits
1 Pahalwan Dhaba 20 -- - 60
2 Gulshan Dhaba 20 30 20
3 Mannat Dhaba 20 40 10 ---
= Ahuja Dhaba 5 30 - s
5 Zilmil Dhaba 30 90 - P
6 Hari Dhaba 30 40 35 —
7 Shree Jee Celebration 20 b 60
8 Sukhdev Amrik 40 120 40 ---
Dhaba




9 Garam Dharam 40 150 —— —
Dhaba
10 Haveli 20 50 20 —-
11 Bikanawer Wala 10 20 —— i
12 Mannat Haveli 20 15 25 ———
13 S.K. Park Blu 10 —— 20 =
14 Sunil Vegetable 10 25 - s
Dhaba
15 Royal Murthal Dhaba 10 15 10 ———
16 Amritsari Dhaba 5 s 10 o
17 Mohan Kamboj 10 20 <
Dhaba
18 Shiva Mangla Dhaba 20 30 10 S
19 Phagu resorts 20 50 30 e
20 Shri Krishan Dhaba Close Close — _—
Total= 360 725 290 60

As all the Dhabas comes under Bulk Waste generator and are disposing food waste
by giving it to piggery farms , Dhaba owners have executed MoU with piggery farms owners.
The sample copies of agreements are enclosed as Annexure-D. Dhaba owners have also
constructed composting pits for disposing Bio degradable waste , the other dry waste like paper ,

plastic is being disposed off through Rag pickers.

Brief Action plan :-

As per concessioner agreement the Wet waste received from the Dhabas /
restaurants/ banquet halls / resorts will be disposed off by installing Bio-methanation plant
which will be installed by the concessioner by the end of 2021 as per action plan. The same has

already been explained by concessioner in his action plan enclosed as Annexure-B.

6. Existing status of Liquid waste generated from Dhabas

At present there are 20 Dhabas in the Municipal limit which discharge liquid waste in

the shape of Sewage . Out of these 20 Dhabas , 7 Nos. have installed modular Sewerage



Treatment Plants and the others are discharging sewage by constructing a tank on Municipal land
near DCRUST University and transported the same through close tankers to existing STP at
Rathdhana , the details of the Dhabas discharging liquid waste is as under :-

Sr. | Name of Dhaba Domestic effluent (In KLD) | Status of sewage
No. treatment Plant

1 Haveli restaurant 75 Modular STP installed

2 Mannat Haveli, N.H.-44 55 Modular STP installed

3 Phagu resorts 30 Modular STP installed

4 Shree Jee Celebration 73 Modular STP installed

5 Amrik Sukhdev Dhaba 50 Modular STP installed

6 Bikanawer Wala 30 Modular STP installed

7 S.K. Park Blu 30 Modular STP installed

8 Pahalwan Dhaba <10 Disposing sewage by

collecting in a collection

tank on MC land and
transported to 30 MLD

STP at Rathdhana
9 Gulshan Dhaba <10 —idoesn
10 Mannat Dhaba <10 R
11 Ahuja Dhaba <10 G I
12 Zilmil Dhaba <10 cnebigenn
13 Hari Dhaba <10 e T
14 Garam Dharam Dhaba <10 .
15 Sunil Vegetable Dhaba <10 S
16 Royal Murthal Dhaba <10 S T
17 Amritsari Dhaba <10 R
18 Mohan Kamboj Dhaba <10 B v
19 Shiva Mangla Dhaba <10 i s
20 Shri Krishan Dhaba <10 R P

As per direction of Hon’ble NGT the notices have been issued to the Dhaba owners

to installed modular STPs who have not installed Modular STP even ,they are discharging less



then 10 KLD sewage, but they have requested that sewerage line had already been laid by Public
Health Department along N.H. 44 , after taking necessary approval from N.H.A.L. and 3 MLD

STP is proposed to be installed . They have also requested that they will be obliged, if they are

benefitted from this STP. They are also ready to pay user charges.

Brief Action plan :-

In reply to the notices serve to the Dhaba owners , who have installed their own

modular STP have told that they will reuse treated water for gardening and will sell to the

farmers on nominal charges. The sample copies of agreement are enclosed as Annexure- E.

Apart from the above, it is submitted that an estimate amounting Rs. 870.65 lacs has already
been approved by Govt. for installing 3 MLD STP near DCRUST Murthal. The date for inviting
tender has been fixed for 2-12-2019, the details is as under :-

Bid Document Ti
Estim Di)cume Download & Bid Document Ii::::
Job ated nt  cost| EMD in Submission qu : Tendtler e
Name of Work (Cost Close Submissio | Openin
No g + (Rs.) T comple
in p ; Publicati | Date n g Date ;
rocessi tion of
Lacs) | Fee on Date A
* Date
Providing Sewerage
System from NH-1 to
proposed STP  and 25000 + 02/12/2019
164 i
o4 | Construction of 3.00 | g55 50 | “J1go~ | 17,10,000 19/11/2019 | 291117201 9.00 Am to] 212201 12
recall | MLD Sewage 26180/ 11.00 A 1.00PM | months
Treatment Plant on SBR : i
Technology at Murthal
under MC, Sonepat.

It is hoped that the work of this STP will be completed by 31-12-2020. As per terms and
conditions of the contract the 3 MLD STP will be installed with latest technology with tertiary
treatment. The treated 2 MLD treated water will be reused in SWM Plant being installed in

Murthal revenue estate and balance treated water will be reused in gardening and other

construction activities.

The action plan is submitted here with before Hon’ble NGT.

1

Commissioner
Municipal Corporation

Sonepat
’d;l AR
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Present Status Report of Collection & transportation of MSW

S. Completion
: ilest ; ;
No. Key Milestones Date
Signing of Concession Agreement 26.09.2017
Quantity of solid waste
Quantity of solid waste collected &
transported per day 200 MTD 100% coverage
Primary Operation-Collection of waste from the
| generator

i) | Date of handover of wards

Commencement of C&T ( Door to Door &

transportation) operation in ward no 22 to 31 26-03-18 100% covered
commencement of C&T { Door to Door & '
transportation)operation in HUDA sectors Jun-19 100% covered
Commencement of C&T ( Door to Door & 100% Covered
transportation) operation in ward no 1 to 21 Sept.2019
ii) | Segregation of waste
Tonnag Mixed
e waste Segregated waste Target Date
Tonnag
e Qty-(TPD) | Qty-(TPD) | Wet | Dry Date
200 160 40 20 20 30-11-19
200 120 80 40 40 31-12-19
200 100 120 60 60 31-01-20
Segregation of waste at source/ at secondary 200 40 160 80 | 80 | 28-02-20
point/ Disposal site 200 0 200 100 | 100 | 31-03-20

2 A f\)“}b’?
e
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Secondary Point
Completed by
Partition of dry & wet at Two secondary point - Dec.2019
Processing of MSW
Started processing as per the Windrows Composting method
i} | Processing of Wet waste according to the scheduled of segregated waste given above.
i) | Setup of MRF
MRF (Material Recovery facility) established
at main dumping site. Completed
ili) | Processing Plant
Processing and disposal of Waste (Waste to Completed IEL
Energy Plant). Work under construction. Dec
cﬂa N 0‘“‘
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JBM Environment Management Pvt Ltd

Present Status Report of JBM Environ Waste to Energy Project, Sonepat

Report Date: - 19.11.2019

1. Project Key Milestones

10

Key Milestones

Signing of Concession Agreement

Signing of Power Purchase Agreement (PPA)

Environment Clearance

Consent to Establish

Start of Civil Construction at Site

Boiler Erection Start

Start of Civil work for Composting

Start of Mechanical & Equipment of Composting

Commissioning of Composting Plant

Commercial Operation Date

Completion Date

26.09.2017

21.09.2018

23.05.2019

29.06.2019

30.06.2019

01.11.2019

01.06.2020

01.08.2020

31.10.2020

31.12.2020

Page 1of 7
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JBM,

Enviro'W JBM Environment Management Pvt Ltd

2. Status of Boiler & Flue Gas Treatment System (FGCS)

Activity Status
Boiler Foundation Complete — 100%
FGCS Foundation Complete - 100%
Boiler Material received at site 451 Tons
Boiler Material erected 75 Tons
FGCS Material received at site 33 Tons
Boiler Photographs

Boiler Foundations
T

Page 2 of 7




JBM

Enviro

¢

JBM Environment Management Pvt Ltd

Boiler Structure Erection

Page3 of 7
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JBM Environment Management Pvt Ltd

3. Status of MSW Pit
Civil Work — 50% Complete

MSW Pit
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Evviro"gsl JBM Environment Management Pvt Ltd
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4. Status of Turbine-Generator (TG) Building
Civil Work — 60% Complete

TG Deck & TG Building

l.‘ l 1

e
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JBM

Enviro @ JBM Environment Management Pvt Ltd

5. Status of Air Cooled Condenser (ACC)
Civil Work — 50% Complete
ACC Material received at Site -~ 277 Tons

ACC Civil Work

p MaR e el B
E.nv‘wO“mec;‘ w}‘-‘;u;;r?\zow s Page 6.of 7



\6.

Ewp :n

JBM &

JBM Environment Management Pvt Ltd

7. Status of Material Store
Civil Work — 100% complete

Stare Column Erection

o
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JBM Environment Management Pvt Ltd

Project Methodology for JBM Environ Waste to Energy Project, Sonepat

p

S. No.

Project Key Configurations

Project configuration is prepared keeping waste availability, waste characteristics, waste
escalation and Concession Agreement into consideration.

Key Configurations Value
MSW Handling Capacity 2 X500TPD
Boiler Capacity (Throughput) 1X550TPD
Turbine Capacity 1X10 MW
Target Auxiliary Consumption 15.5%
Target PLF 85%

As waste collection is in JBMEMPL scope thus segregation of wet organics waste can be done for
bio-methanation at source itself which is an added advantage. Considering the Indian scenario,
it is suggested to first establish the waste segregation process at source itself and monitor for
two years. Down the line when there be improvement in waste quality due to source
segregation and door to door collection of organic waste the bio-methanation technology can
be considered. There will be provision in the layout for bio-methanation section for future.

MSW Pre-processing

Waste collected by JBMEMPL from all ULBs will be delivered at the proposed plant at Murthal
(Sonepat). MSW pre-processing facility consists of MSW unloading and storage, manual /
mechanical segregation, processed MSW preparation& storage and composting section for
organic fraction. The detailedprocess flow & material balance diagram for processing plant is as
given in below figure.
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JBM Environment Management Pvt Ltd

JBM,

1

3. Power Generation (Boiler & Turbo Generator)

Boiler with Processed MSW throughput equivalent of 550 t/d has been considered. Boiler
combustion system would be designed to operate on Processed MSW with calorific value in the
range of 1,100-2,000 kcal/kg. Incineration is the most popular waste treatment method that
transforms waste materials into useful energy. Reciprocating type technology has been selected
as this has been proven under Indian condition and versatility in terms of fuel quality.

In order to achieve the emission norms as per above table, the flue gas generated in boiler is to
be treated by using suitable flue gas cleaning system before releasing into the atmosphere. Flue
gas cleaning system (FGCS) processes is considered for untreated combustion gas to limit harmful
pollutants such as emissions of dust, acidic gases, heavy metals, and dioxins to levels well below
legal emission limits.

Turbo-generators convert the thermal energy of steam into mechanical work (Turbine) & then
convert the mechanical energy to the electricity (Alternator). Machine and operating parameters,
the alternator can be either directly coupled with the turbine or mechanically connected through
a gear box in between; latter is mostly in case of smaller capacity machines such as the ones for
WHE projects.

The detailed Heat and Mass Balance Diagram (HMBD) are as shown in below figure.
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JBM Environment Management Pvt Ltd

4. Plant Layout
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l Mannak Broup

DHAB &
(A Unit of Mannat Group)

49 Mile Stone, NH-1, Murthal, Sonepat-131001
Website ; wwwmannatgroup in, Emall info@mannatgroup.in

Dated....... 6/0% o

------------------

{}N‘r K}\af 9-{

5 ot gy G T Frg poen ooh
G

v'*//c’V <‘:y (/j//M /o // N/N a;-;/;‘j“ £/ K@ @/«t//(g

g/ &‘(d@ ./ "”/“\”CV‘/ %// },,7/-,;;0-,/(\// ,y /b/; (“"')/
/V/a’/f/ CV/?/ )//J/// /1Y éj” (C £ f”}%:{_

Cf;—/’ ) ;7,—7 f/c‘fzf?? CW%'—( L)y e/ & t/0 Etrer) ﬁ }#
/7 o
/gr} (ror> 1t E{‘/ 97‘\:2’[ Céy/

7 C"/(*”/’ WIS TF VI




PAHALWAN ' :
DHABA

L%

A1 r/)rz-f}%
g g K boly ffrer I

rg\__a /'9/27 £J/M
& Al ?. < o //}&Wfﬁ > o
T yeegreet LT85 : )ﬂn}’ 2 v_
Sqvr  &n Adl§ g §0 2 ’(3“”" A /‘EL &
[ i

/ﬂﬁ’f;? uq )QT B (/e pf‘?-‘% chig T

T EX 5
. 3 DM&' W jd’) st i gty 2' /,ﬂﬁ"% 2/7 ;/ﬂ-
s i
y/&”’# % Spav T

49 K.M. Mile Stone, G.T. Karnal Road, Murthal (Sonepat) Haryana
Mob. : 0 8053111252, 0 9813182852
Phone : 0130-2102484
e-mail : info@pahalwandhaba.com
website : www,pahalwandhaba.com
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HAVELL" cHavele Restaurant & Resonts Z2d
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The Traditional Punjabi Veg. Dhaba
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Delhi-Karnal G.T. Road ,Murthal ,Distt. Sonipat
Tel.:.+91-8059000901-02-03-04-05 Telefax :0130-2175106

REGD. OFFICE : 3RD FLOOR, K.K. TOWER, OPP. CIRCUIT HOUSE, CIVIL LINES, JALANDHAR-144001.
TEL, : 91-181-221055,221066,240409 FAX - 91-181-221044 E-mail : ashabuld@jla.vsnl.net.in
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_SHREE JEE CELEBRATIONS PVT. LTD.

Regd. Office : A-1/187, Paschim Vihar, New Delhi-110063
E-mail : shreejeevilas@gmail.com
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Hotel Site: Village Kurar, Ibrahimpur, Murthal, G. T, Road, Sonepat, Haryana
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HOTEL S.K .PARK BLU

Dear Sir,
For your information, We are pleased to inform that

Our wastage of per day is 10 to 15 kg per day. This wastage is used for Decomposed purpose and after
reatment we use this for plant garden.

We use our used water in STP plant and after treatment we use if for our washing area, plants watering
And garcening.

For the ra:ning water we have four rain harvesting systems for rainy water.

For your more information, We throw our dry waste at government dustbin place.

PARKBLU HOSpy

Main TALITY LLp

nal Road. Miyrtn g
lo]lo[i¢

HOTEL S.K.PARK BLU

gards,

MURTHAL
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Jhilmil Dhaba

G.T Road, Near DCRUST University, Sonepat- 131027
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MANNAT 34—‘

\ HAVELI

52 Mile Stone, NH-1, Murthal-131027, Sonepat

9254303032 | info@mannatgroup.in
mannat
GROUP OF HOTELS
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MANNAT GROUP OF HOTELS
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0254323030 | info@mannatgroup.in | www.mannatgroup.in



(W FW%% /ZUU( ﬁ&’kﬁ 2k %@é(/m%&[
gﬂ/okﬁ ﬂ(ﬂ&t&’ 7JJLMM ‘




Sb-
g sl

R
A\ @(] o

L Wit T5 61 25 o

i %’} %0'5/) A SPL) jhﬁ_)/ 4})“&
/L«Z» G 11>, é‘g L0 Qmie vy m‘d\Q
@ ‘\T/- Wl =l 5')) Oy mw@ ‘?/f (e

\ O ™
£ } 9 7L '
ared s ﬂ)/ o L5

: - ’ =
G app el A sy 93 G o iy gy

\ C}« - S
il Foney 4 I (o s B2 3/ @953' vs) 2l

il e
@ ‘s—tt %t}:— 2?& #47 Cr/f-; "Hﬂ\4¢gN q/j Lflf\ﬁ oy

X

o< L ( .
Lit s J)2 i S A2D) %247} )y Cuya) d’uqﬁgmq

= e oY ™ :
612 o cons T o sl L b s
1//7 ;1;/7‘){/ <su ﬂaﬂ Dz i %{LO?“Q&%"
v ; )
211/) T a5 ke \ '
M} o, Bty ~ il s ez %% /



=T

(Y
—
AHUJA\?ashno Dhab:

Main G.T. Karnal Road, Murthal

9466291931, 9896554664, 9466381 673, 9466381676,
9466291941, 9896083478, 989611 7973, 9813055100
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HOTEL S.K .PARK BLU

Dear Sir,

For your information, We inform you that ,Our wastage of per day is 10 to 15 kg. This wastage
is used for Decomposed purpose and after treatment we use this for plants and garden.

We use our used water in STP plant and after treatment we use if for our washing area, plants
watering And gardening.

For the raining water we have four rain harvesting systems for rainy water.

For your more information, We throw our dry waste at government dustbin place and food
wastage given to piggy farm .

w/
@\

Regards,
HOTEL S.K.PARK BLU

MURTHAL
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VATTOURISTEDHABA

e T G.T. ROAD, Murthal, Sonepat [Hr.)
d 2 R/N Call : 9837305111, 7830043918
SHINA

Y Dok A E-mail : shivavegdhaba@gmail.com
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SHRI KRISHNAM DHABA

GT Road, Murthal, Sonipat (Hr.)

Ref.No._ Dated E /// / Qﬂ/ 9

To

The Executive Officer

Municipal Corporation

Sonipat

Subject :- Directions under section 33-A of Water (Prevenﬁon & Control of Pollution) Act, 1974

Ref:- your office letter No. on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corporation Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached.

It is also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition-due to low frequency of visitors. We are not in position to install the individual
STP.

It is also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP
site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba’s to STP site .

Itis also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we al| are
follow all the rules and regulations issued by the board time to time in future.

Thanking You

M/s Shri Krishna t?_)
o

Auth. Sign



NO. 1 AHUJA DHABA

GT Road, Murthal, Sonipat (Hr.)

al

Ref. No. DatEd_\_D(_.\—\\ \ \ o

To

The Executive Officer

Municipal Corporation

Sonipat

Subject :- Directions under section 33-A of Water (Prevention & Control of Pollution) Act, 1974

Ref:- your office letter No. on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corporation Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached.

It is also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition due to low frequency of visitors. We are not in position to install the individual
STP.

It is also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP
site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba’s to STP site .

Itis also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we all are
follow all the rules and regulations issued by the board time to time in future.

Thanking You
M/s No. 1 Ahuja Dhaba

AT g s L

Auth. Sign



SHIVA MANGLA DHABA

GT Road, Murthal, Sonipat (Hr.)

Ref. No.

To

The Executive Officer
Municipal Corporation
Sonipat

Subject :- Directions under section 33-A of Water (Prevention & Control of Pollution) Act, 1974

Ref:- your office letter No. on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corporation Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached.

It is also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition due to low frequency of visitors. We are not in position to install the individual
STP.

It is also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP
site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba's to STP site .

It is also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we all are
follow all the rules and regulations issued by the board time to time in future.

Thanking You

M/s Shiva Mangla Dhaba
olooke
32

Auth. Sign
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GULSHAN DHABA

GT Road, Murthal, Sonipat (Hr.)

49

Ref. No. ‘ Dated (? U ead 7

To

The Executive Officer

Municipal Corporation

Sonipat

Subject :- Directions under section 33-A of Water (Prevention & Control of Pollution) Act, 1974

Ref:- your office letter No. on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corpoiration Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached.

Itis also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition due to Iow‘freque'ncy of visitors. We are not in position to install the individual
STP.

Itis also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP
site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba’s to STP site .

It is also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we all are
follow all the rules and regulations issued by the board time to time in future.

Thanking You
M/s Gulshan Dhaha
"ﬁ)-:

Auth. Sign



MANNAT DHABA

GT Road, Murthal, Sonipat (Hr.)

Ref. No. &Q\rl}]\\c\ Dated_2 o ¥ \\ S \&

To

The Executive Officer

Municipal Corporation

Sonipat

Subject :- Directions under section 33-A of Water (Prevention & Control of Pollution) Act, 1974

Ref:- your office letter No. et on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corporation Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached.

Itis also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition due to low frequency of visitors. We are not in position to install the individual
STP.

Itis also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP
site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba’s to STP site .

Itis also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we all are
follow all the rules and regulations issued by the board time to time in future.

Thanking You
M/s Mannat Dhaba

Auth. Sign



HARI DHABA

GT Road, Murthal, Sonipat (Hr.)

Ref. No. Dated__f g, U /f 6

To

The Executive Officer

Municipal Corporation

Sonipat

Subject :- Directions under section 33-A of Water (Prevention & Control of Pollution) Act, 1974

Ref:- your office letter No. on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corporation Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached. ‘

It is also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition due to low frequency of visitors. We are not in position to install the individual
STP.

It is also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP
site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba’s to STP site .

It is also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we all are
follow all the rules and regulations issued by the board time to time in future.

Thanking You

M/s Hari Dhaba

ot s
Auth. Sign /
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AHUJA DHABA

GT Road, Murthal, Sonipat (Hr.)

Ref. No. Dated l 3 It ) T?

To

The Executive Officer

Municipal Corporation

Sonipat

Subject :- Directions under section 33-A of Water (Prevention & Control of Pollution) Act, 1974

Ref:- your office letter No. on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corporation Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached.

It is also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition due to low frequency of visitors. We are not in position to install the individual
STP.

It is also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP
site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba'’s to STP site .

Itis also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we all are
follow all the rules and regulations issued by the board time to time in future.

Thanking You
M/s Ahuja Dhaba
R R
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PAHALWAN DHABA

GT Road, Murthal, Sonipat (Hr.)

Ref. No. Dated o22//// ] 9

To

The Executive Officer

Municipal Corporation

Sonipat

Subject :- Directions under section 33-A of Water (Prevention & Control of Pollution) Act, 1974

Ref:- your office letter No. on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corporation Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached.

It is also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition due to low frequency of visitors. We are not in position to install the individual
STP.

Itis also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP
site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba’s to STP site .

It is also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we all are
follow all the rules and regulations issued by the board time to time in future.

Thanking You
M/s Pahalwan Dhaba

<
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JHILMIL DHABA

GT Road, Murthal, Sonipat (Hr.)

Ref. No._ / e - Dated fah“ );0/‘3
To

The Executive Officer

Municipal Corporation

Sonipat

Subject :- Directions under section 33-A of Water (Prevention & Control of Pollution) Act, 1974

Ref:- your office letter No. B9/S.1/15/11/2019 on dated 15/11/2019.

R/sir,

In this connection it is intimated that we have already submitted so many times the reply of show cause
notices issued by your Department that our dhaba association has constructed septic tank for proper storage of
domestic effluent & after that this domestic effluent goes to common pit and our unit has obtained the permission
from municipal corporation Sonipat for lifting of Sewerage water through tankers and discharging into STP at
Rathdhana for proper treatment of domestic effluent generated from our unit. Copy of permission is again
attached.

It is also mention here that we have ensured by the Govt. that a common STP will be installed for proper
treatment of our domestic effluent and for this the Government has already made the tenders for construction of
STP by Urban Local Bodies but due to elections this is not started by the Department and if we install the individual
STP for treatment of our domestic effluent this amount will be null & void after construction of STP. At this time
our unit is very hardship condition due to low frequency of visitors. We are not in position to install the individual
STP.

Itis also mention here that we all are approaching the Govt. for speed up the construction work of STP as
early as possible because all our units are situated within the periphery of 500 mtrs. away from the common STP

site and all the pipelines from the units has already laid by the Govt. for carrying the domestic sewerage from the
dhaba'’s to STP site .

It is also submitted that our unit has constructed proper composting pit for solid waste generated from
our unit & after composting this is used as manure for plantation/horticulture.

Therefore, keeping in view the position explained above, you are requested that the above said show
cause notice may be withdrawn and no action will be initiated against our unit. We are also praying that please
guide to us for proper disposal of domestic effluent without installing individual STP and we ensure that we all are
follow all the rules and regulations issued by the board time to time in future.

Thanking You

M/s Jhilmil Dhaqa
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HAVELI RESURANT & RESORT LTD
G.T. ROAD VILLAGE BHIGAN SONEPAT

Ref. HRR L/2019-20/
DATE-19.11.2019

To,
MUNICIPAL CORPORATION
SONEPAT (HARYANA) *

SuB. USE OF WASTE WATER

Respected Sir,

Kindly refer to your office Memo NO. 47 DT 19.11.2019, We would like inform you that, We are
Reused our treated water in Gardning, Plantation, some Wastage water give to piggery, some
Wastes water used as compost, . We have automatic STP Plant, it is working well condition.

We have agreement to pigger in Written

Thanks & Best Regards

For HAVE STAURANT & RESORTS LTD
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